| TEM NO 35 COURT NO. 4 SECTION | I B

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No('s) .
1152- 1155/ 2015

(Arising out of inpugned final judgnment and order dated

16/ 12/ 2014 in CRWM No. 34104/2014, 28/01/2015 in CRWM No.

2742/ 2015, 28/ 01/ 2015 in CRW No. 2771/2015, 28/ 01/ 2015 in CRW
No. 35901/2014, 16/ 12/ 2014 in CRWMM No. 35901/ 2014, 28/ 01/ 2015 in
CRWM No. 34104/2014 passed by the Hi gh Court O Punjab & Haryana
At Chandi gar h)

RANVI JAY SI NGH AND ANR. Petitioner(s)
VERSUS

CENTRAL BUREAU OF | NVESTI GATI ON AND ANR. Respondent ('s)

Date : 27/02/ 2015 These petitions were called on for hearing
t oday.

CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NCH KHEHAR
HON BLE MRS. JUSTI CE R BANUMATHI
For Petitioner(s)
M. Shree Pal Singh, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng
ORDER
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Parveen Kunar

Chaw a

Dat e: 2015.02. 27

17:40:55 I ST
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(Parveen Kr.

Chaw a) (Renu Di wan)
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